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MR. DEPUTY CHAIRMAN: Thank you very much. Now, I will take up Zero Hour
notices. ...(Tnterruptions)... Okay; what does LoP want to say?

RE. DEMAND FOR SUSPENSION OF LISTED BUSINESS FOR
DISCUSSING SITUATION IN ARUNACHAL PRADESH
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* Expunged as ordered by the Chair.
TTransliteration in Urdu script.
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ME.DEPUTY CHAIRMAW: Vo, pleaze, .. Drderreuphons). .

SHEI GHULAMMWABI AZAD: T will just take cne mimte orly. . Dkerrupiions).
Twill conclude in one mitmte, | (Takerr phons ).

ME. DEPUTY CHAIRMAN: Mo, already the motion iz pending with the hon
Chaimnnan . Jrferrwpiions ). So, why do yvou discuss that? | Jrerrdphions). .

SHEI GHULAN NABI AZAD: Sir, [ am not abusing anyhody . Taukerrphons).
I am not . Jakerdpions).. T oam just concluding, . Iwbrerruplicons).. 1 oam just

concluding, . (Makerriphons). . 9T, 59 RS ﬁﬁﬁﬁﬁﬁﬁ'mwﬁgﬁ e ETEr
T S R Wy ' oo, o e (TS | o ot = e ardl E e

* Frpunged = ordared by tha Clmir,
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, point of order.
...{Interruptions)... Point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Point of order. ...{Interruptions)... Point of order.
...{Interruptions) ..

SHRI PRAKASH JAVADEK AR : Point of order, under Rule 238. .. (Interruptions). ..
See, the 1ssue is very simple. I will not be lengthy. ... (Interruptions)... The substantive
...{Interruptions) ...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... I have allowed the point

of order. ...(Interruptions)... You please sit down. ... (Interruptions). ..

SHRI PRAKASH JAVADEKAR: Substantive motion 1s already under your
consideration. ...(Interruptions)... Substantive motion is under your consideration
because you cannot ... (Interruptions)... One minute! .. (Interruptions)... One minute!

...{Interruptions) ..
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: The matter which 1s sub judice ... (Interruptions). ..
The matter on which the High Court has already given some decision and by any means
you cannot again start discussion on Governor’s conduct without Chairman deciding on

the substantive motion. ... (Interruptions)... That is my point of order. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: That is valid. ...{Interruptions)... No, that point is
valid. .. (Interruptions)... No, no; please. ... (Inferruptions)... No; | am not allowing,
..{Interruptions)... No; LoP is stll speaking. .. (Interruptions)... Hon. LoP please.
...{Interruptions) ...

TTransliteration in Urdu script.
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=HEI GHULAMMWABI AZAD: Zir, I would reply to that. . (Trterruptions)..

ME. DEPUTY CHAIRMAMN: Zee, that poirt of orderizwalid because the motionis
with the hon, Chaimman .. (Jnterruptions)... Bo, bl and wiless the Chaimm an allowsthe

moton we catmot have a detatled discuszon, . Jrterruphions)...
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HTTETRT: 3 concluds FIATI S0, plasa concluda. ... dinferupiions)..

S T T SR TEET Feeeled O e € S e e 5= d
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Tl g 3l o i) € ey S
~HEIPRAKASHIAVADERK AR Bir, again [ have apourt of order. .. Jrterr pions)...

Itizunder Rule 23800, .. Trrerriptions).. [t says, “refer to any matter of fact on which a
judicial decizon is pending.” .. Tnrruphions ).

1 I ot HATE: T, T 2| .. (TIH ). WY, B F W 0H o TE 0% g
TETE . @l T9, Y concluda FEATSEATE) L (SOFET. .

R s B S g S e Sl ¢ ) e i) g 2 Gilp T

—odalaa) e lda UK conclude g e (il
il DEPUTY CHAIERMAN: Pleass conclude. . drirerriprons). . LOF, please

conclude. .. Trterraptons). Pleaze conclude. . Jrrerripions)...
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Tl msliteration in Urdu script.
* Expurged a5 ordered by the Chair.
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FETE] 1 in abayance T G E . (TG, inabayancs F9 RAT 8| (@d0H)...
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ME. DEPUTY CHAIRWAN: All right. . Trrerruptions)...
SHEI PRARASH TAVADER AR Sir, the matteris mab judice. .. Trterriphons)...

SITEAM a1 STHATE: T THA F T (e {1 T3 B 151 07 78 T 86 "a i el
(T, W TEAT Flracal FAT AT .. (=ZITETAD...

ot oS Ly g f S R e Sl S 8 i T

[Fcdalm ik U5 recall 5 058 cotd —(clilod)
ME. DEPUTY CHAIRMAN: The LOP please . . (Tnterruptions)... The LOF
pleaze . (Trterrupfons).. The LOP, pleaze =it down. .. (Jrterruptions).. Please, listen,
rrerriptions).. The poztion is . Jdrterripnons).. Pleaze. | Jrterriptions).. The
poztion 1z that hon, Chairman has admitted the mobon . (Trrerruptions)... Only the
question of time 15 to be decided . (Tuterrupfons).. In view of that fact no further
dizenszon because it 1z going to be discussed . Tnferruptions).. So this subject
carmot be raised now. . frrerriptons).. The motion 15 admitted by hon Chairman,
~rterriptions).. Only fime is to be decided. . frterruprons). ¥our mohon is also
there. .. .(Tnterruptions)... Themotion of the LOPisthere. .. fTnterruptions)... Therefore, no
more dizseusgon now. . Trterruptions).. A discusson will take place. | Trterruptons)..
=onomore dizscusson aathat bject. | (Trterruptions) . Therefore, I am taking up Zero

How .. (Threrruptions). .

THE MINIZTER OF STATE IN THE MIMIZTEY OF MINORITY AFFAIRS AND
THE MIMNISTEER OF 2TATE IN THE MINIZTEY OF PARLIAMEN TARY AFFAIRS
(HEI MUKHTAR ABBAS NAQVID: 31, one mimte. . (Threrrupfions).

T Iranslitemtion in Urdn scmpt.



24 Re. Demand for... [RATYA SABIA] Arunachal Pradesh

MR. DEPUTY CHAIRMAN: No discussion on that.
SHRI MUKHTAR ABBAS NAQVI: No discussion on that. ... (Interruptions)...

v, R request Iz 2 fi 19 substantive motion XA ATET & IT %, Tl dlsT
3T 1 2raiforer = fl et 2, 39 RaTe 9 qie¥ e syl ... (aeT). .

MR. DEPUTY CHAIRMAN: Any aspersion against the Governor will be expunged.
...(Interruptions) ..

SHRI MUKHTAR ABBAS NAQVI: Okay. .. {Interruptions)...

MR. DEPUTY CHAIRMAN: Any aspersion against the Governor will be expunged.
...(Interruptions)... Now, Zero Hour submissions. ...{Interruptions)... Shri A U. Singh

Deo. ...(Interruptions)... Because motion is admitted. ... (Interruptions)...

sft .. Rig seAR (TR Y FieT BT AlwT T2 S L (). B @1
B Hebd 87 . (FQ).... 27 AGH Al B W DY <, . (IIH).... ol AT AT DI,
g g ] ... (). ..

sft & 1. @t (fas): ww, 7 a1a @ g o @@L 6, e e, w1
AT G 1S .. (ST)....

MR. DEPUTY CHAIRMAN: Motion is coming. ...(Interruptions)... You can speak
at that time. .. {Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, 1 have a point of order.
...(Interruptions) ...

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, you have not given any notice.

...(Interruptions) ... Have you given any notice? ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, hear me .. (Interruptions)... 1 want to say something

about the rules. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: There is a point of order from Dr. K. Keshava Rao.
...(Interruptions)... What 1s your point of order? ... (Interruptions). ..

DR. K. KESHAVARAOQO: Sir, the issue raised by the LOP is entirely a different thing,
...(Interruptions)... He raised it under Rule 167. .. (Interruptions)... What he 1s saying 1is
about what has happened in Arunachal. .. .(Interruptions)... He was trying to discuss the
role of Governor ...(Interruptions)... 1 am not discussing that at all. .. (Interruptions)... It
18 not under Rule 167. ... (Interruptions)... | am raising the basic issue. ... (Interruptions). ..

The Constitution is being violated. ...(Tnterruptions)... 1 am not interested whether it 1s
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about Arunachal or a Governor. .. {Interruptions)... I am posing a straight question to you.
...{Interruptions) ... It is provided in the Rules with you and provided against them as far
as the Constitution 1s concerned. When the Constitution is totally violated and vindicated
by the High Court ... (Interruptions)... 1 am on a point of order. ... (Interruptions)... When
the Constitution is violated notwithstanding what is there in the Rule 167 the spirit of that
matter be taken up ... (Interruptions)... Let me complete. You please read articles from 168
to 174. They explain how the Assembly 1is to be constituted, what is the membership of
the constitution, the procedures of the Assembly. I am not discussing about the Governor

at all. T am not discussing about the Assembly at all.
MR. DEPUTY CHAIRMAN: I am not a constitutional expert.

DR. K. KESHAVA RAO: My point of order is about the Constitution. I am asking
the Chair, if the Constitution is violated in such a vulgar fashion, what should this House
do? As the 1.LOP has rightly said ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Dr. Keshava Rao, that is why hon. Chairman has
informed that he has admitted the motion. ...{Interruptions)... When the motion is taken
up, you can discuss it. ...(Interruptions)... When the motion is taken up, you can discuss
it. You have every right to discuss it. Who is preventing you? Dr. Keshava Rao, the point
raised by you, you can raise it when the motion is taken up . Hon. Chairman has admitted

the motion. You sit down.

ft . w1, @mft: W, Ay wige aiiw aiide 21 ().

MR. DEPUTY CHAIRMAN: Mr. K.C. Tyagi, what is your point? Mr. Tyagi, since
the motion is going to be discussed, there is no point in raising it now here. Don’t raise
it.

sft $ . @rft ), W™ v FEET B W wa 207 & aga T e e
. (FAIF)... I, A S gt wifcn €1 § W1 wfe & FraeT s 9= g, 9
ot 81 21 g, aneoiet 81 A7 STk, S1gwd 21 20 31 SiuAdD, Signsdt g, Hdiea Bt
o1 Tifleng . .(aEm). .

MR. DEPUTY CHAIRMAN: All are equal for the Chair. ...(Interruptions)... FIY
forg well Sagt 21 ...(AE™)...

sft & 3. @Rt w7, emw A9 ara g7 A L @@am).. 5T wical 1 g9y
SIeT Warl © b wfaes wx St ysrR 8l e ¥ (@9 H)... A wd ol da F wfdai 8
..(FAIF)... |3, 29 7 91T g, A wi T we), foet = fredt ww gae Rrar 39
S92, § arvurad uSy A SR-HeHR & A # enad S ween asdr g, § @i
LISt T AT Arsdnl RIHR 201X A9 & Gl SHDT a1 TS di gal 2
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[<ft . <ft. @mii]

Y, o e ol g ¥ dov divesde sed Rt ol g, o i) amdt & g agi
@ IR I 2 . (FFM)... Y, T8 | I8 39 3T # DAl aedl g, O adAT #
S-SR DT HAMA B, T81 TR A8 T | AP I AT ID 1 a1, TH IO 11T Te | el
Aifgul #31 Fdg & fb 9 wady 2mat gl | W, S, A0 UG AN 3eH &
eReRue fereew w2 B ax, 04 v 2y ol @g w2 8, qfd ot dla d wifeani &, 2
37 theeli & B¥ IIe quifad gidt &1

IR, AT 3ATS1 B AT Te &, A8 RIeTer 1957 I 9% gal 2, 511 2015 T 759 1 2
AR 1 TR BT AP AR M 356 BT ey U1 BT W} TET arl ... (). ..
ARl sei W @1 €, wife Ut e Bl el g% 9 S AR A doaR tavaus 31
Hifewr o) ...(TagH)y.... 3ns da bl var T2l garr 21 ... (@EYH)... How can you hold

meeting in the restaurant?

sft sifemmeT Y@ @91 (g9 W, S O e A 30 W S B Y

&7
MR. DEPUTY CHAIRMAN: When we take up the subject, at that time, you can

discuss it. ...(Interruptions)... Tyagiji, when we take up the subject, you can raise this

point. You will be allowed to speak. ... (Interruptions)... Now, Zero Hour.

ft & WM. @t w7, e g8 & TE@IE o hear T8 R g (ST, ..
MR Y[ATETCT BTS PIC T thaTcll T8 1 AT B4, A1 WSl Te] ganl g1l ... (A H)....

sft Sgmwmafa: S 2, any ol . ().

sft &9, @l W), [EEE) B I B e T LL(@aEH)... ), [l §
arete) g1s did @1 del 8 fb *gafay 99 ey @l ye ua & ferg W asi &) e
eyl ... (). ..

oft IgUTAR: 715 FI®! AGH B .. (FIEH)... TR & SIgH MY gHG] 9l
PIfeTT, a4t 3y 95 STsUl . (IFEH)... Now, Zero Hour submission, Mr. AU Singh
Deo.

MATTERS RAISED WITH PERMISSION
Concern over growing disparity between Civil Services and Armed Forces

SHRI A.U. SINGH DEO {Odisha): Sir, there 1s an urgent ... (Imterruptions)...
fSthe # OROP  fory wxe R 7 agd Pw fha 2 3l 9gd g@ o1 21 ... (FagM).... 39

*Expunged as ordered by the Chair.



